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ABSTRACT 

 

Right to Information, one of the most familiar and relevant terms in today’s era had received 

a legal sanction back in 2005 through the Right to Information Act. The act aims at 

empowering the public and boost accountability and transparency among the Government 

authorities. There are, however, numerous challenges that the Act faces on its 

implementation. The Article throws a light on some of these notable issues, some of which 

the author herself witnessed while interning at the Central Information Commission and also 

provide certain plausible solutions to tackle the same. The article also touches upon the 

history of the Act from both world and India’s perspective. Thus all in all, the article aims at 

analysing the RTI Act, 2005 in terms of its advantages as well as loopholes along with an 

insight into some of the landmark cases associated with it.  
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General Introduction 

 

BRIEF HISTORY 

 

The underlying principle of the freedom of access to information held by a government can 

be traced to the then emperor T’ai-tsung(627 – 649) of the Tang dynasty in China.1The 

emperor established an institution based on the philosophy of Conficius, called the “Imperial 

Censorat” wherethe group prepared a record from the government decisions and made 

scrutiny thereof. Such records helped the group to expose the corruption and bureaucracy that 

prevailed in the system.  

 It was ultimately in 1700s that a country passed an act that aimed at embracing the freedom 

of acquiring information. Sweden, passed the first Act of its kind called the Freedom of the 

Press Act of Sweden, 1766. Thus, Sweden is regarded as the Father of Freedom of 

Information Law. Right to Information was recognised by the United nations in at it’s very 

inception, when the General Assembly at its 65th Plenary Meeting resolved: “Freedom of 

Information is a fundamental human right and the touchstone for all freedoms to which the 

UN is consecrated.” 

A 1995 Report to UN Commission on Human Rights elaborated: “Freedom will be bereft of 

all the effectiveness if the people have no access to information.” In 2002, the 

Commonwealth nations’ Law Ministers specifically recognised that “The right to access 

information was an important aspect of democratic accountability and promoted 

transparency and encouraged full participation of citizens in the democratic process.”2 

Further, as a party to the International Covenant on Civil and Political Rights (ICCPR), India 

is, under an international obligation to effectively guarantee the Right to Information as per 

Art. 19 of the ICCPR. 

Commonwealth Parliamentarians meeting in Ghana3 issued “Recommendations for 

Transparent Governance” promoting freedom of information. These recommendations call 

                                                             
1DR. RK Verma, Right to Information Law and Practice 5-15, (Taxmanns 2009) 
2C.M. Bindal&AnshuBindal, Guide to Right To Information Act 2005 6-10 (Snow White. 2011) 
3 9th to 14th July, 2004 
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for a right of access, Government obligation to publish information, an overriding of Secrecy 

Laws and improved records management”.   

The Scenario in Indiaincluding a Comparative Analysis  

 

The struggle for RTI can be traced back to the protests by the MazdoorKisan Shakti 

Sangathan(MKSS) led by Ms. Aruna Roy and others who demanded the right to inspect files 

related to expenditure of development funds. Various slogans such as “Our money, our 

account”and “The Right to Know, the Right to Live” were coined.  

The Constitution of India does not explicitly guarantee Right to Information. However, the 

Hon’ble Supreme Court via multiple judgements has held that right to information is implicit 

in the constitutionally enshrined Right to Freedom of Speech and Expression [Article 

19(1)(a)] and Right to Life and Liberty [Article 21] supported by Right to Constitutional 

Remedies. 

 It is the dynamic interpretation of these laws and articles that has led to the development of 

the Rule of Law in India. However, the absence of any clear legislation on the Right to 

Information forced the citizen to constantly knock the doors of the courts. While the courts, 

responded positively, approaching the courts for infringement of every right became a highly 

cumbersome process for a common man who did not have the means or the time to do the 

same frequently. It was in 1993, that the Consumer Education and Research Council 

(CERC), Ahmedabad proposed a draft RTI Law.  

As laid down in PhairembamSudesh Singh v. The State of Manipur and Ors4, the RTI Act, 

2005 is enacted with the avowed objective of conferring a statutory right on the citizens in 

India to have access to Government-controlled information or to seek information from 

Central Government/State Governments, local bodies and other competent authorities as a 

matter of right. The idea is that it would prove to be instrumental in bringing in transparency 

and accountability in Government and Public Institutions which would help in bringing the 

growth of corruption in check. 

RTI is often said to be the Oxygen of Democracy, giving meaning to and strengthening 

participatory democracy. Marginalised groups are often given a voice and tool to scrutinise 

                                                             
4PhairembamSudesh Singh v. The State of Manipur and Ors W.P. (C) No. 642 of 2015, on 2nd February, 2016.  
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development activities thereby bridging the gap between the provider and the ultimate 

recipient of services. Therefore, we cannot question the importance of the Act in today’s era. 

The first landmark pronouncement in this respect was made by Justice Mathew in State of 

Uttar Pradesh v. Raj Narain5 wherein he stated, “In a government of responsibility like ours, 

where all the agents of the public must be responsible for their conduct, there can be but few 

secrets. The people of this country have a right to know every public act, everything that is 

done in a public way by their public functionaries. They are entitled to know the particulars 

of every public transaction in all its bearing. Their right to know, which is derived from the 

concept of freedom of speech, though not absolute, is a factor which should make one wary 

when secrecy is claimed for transactions which can, at any rate, have no repercussion on 

public security”. 

Right to Information is also recognized all over the world through various Acts and 

provisions. In Australia6, for instance, the Freedom of Information Act, 1982, requires that 

agencies respond within30 days to information request. There are, however, a number of 

exemptions, including documents relating to national security, defence or relationship 

between states. Amongst the Common Law Nations, USA has a much better tradition for 

open government than any other country.7 The USA constitution does not contain any 

specific provision for access to administrative approved documents but such a right has been 

conferred by statutes. There are certain exemptions here too such as personnel and medical 

information or trade secrets and commercial information.  

In Uganda, Parliament approved the Access to Information in April, 2005 while in Germany, 

the Bundesrat approved the Federal Freedom of Information Law in July, 2005. The Swiss 

and the Serbian Parliament passed the Act in 2004. Bangladesh, India’s neighbour had passed 

the Act in 2008.  

Hence, we can say that the importance of the Act has echoed across the territories. Every 

Nation has given importance to the same in one way or another. The significance, however, 

does not negate the challenges and difficulties which the Act witnesses. The Article aims to 

discuss these problems and provide plausible solutions that can help tackle the same. 

 

                                                             
5State of Uttar Pradesh v. Raj Narain (1975) 4 SCC 428 (India), on 24th January, 1975.  
6 C.M. Bindal&AnshuBindal, Guide to Right To Information Act 2005 6-10 (Snow White. 2011)  
7 supra 
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ANALYZING THE IMPLEMENTATION 

 

The Right to Information Act, 2005 is one of the significant acts of the country.Article 19 of 

the Universal Declaration of Human Rights, 1948 provides that everyone has the right to 

freedom of opinion and expression; this right includes freedom to hold opinions without 

interference and to seek, receive and impart information and ideas through any media and 

regardless of frontiers The law, indeed has empowered the citizens to acquireInformation, as 

mentioned in sec 2(f) of the RTI Act, 2005, from the public authorities, thus making them 

more accountable and responsible. Unlike other countries (such as UK) that took years to 

enforce the Act, India took only a few months to bring it into force.8 

As per the Annual Report of 2016-17, a total of 9170099  RTIs were filed. led. Getting into 

the depths of each of the facets of the Act becomes is important. However, initially the time 

was inadequate to change the mind-set of the people, create infrastructure and develop 

resources as a result of which the Act, till date, faces certain issues both on part of the public 

and Government Authorities.10 The Court is also of the view that misuse of the RTI Act has 

to be appropriately dealt with; otherwise the public would lose faith and confidence in this 

"sunshine Act". A beneficent act, when made a tool for mischief and abuse must be checked 

in accordance with law11. This has led to certain implementation issues which need to be 

identified and addressed.  

Identification of the issues also involves acknowledging the stakeholders being the Central 

and State Information Commissions, Civil Society Organisations, Media Agencies and the 

Public at large. Each of these stakeholders play a crucial role in the process of acquiring and 

providing information that begins with the filing of RTI Application and stages thereafter.The 

Hon’ble Supreme Court12 has rightly held that Indiscriminate and impractical demands or 

directions under RTI Act for disclosure of all and sundry information (unrelated to 

transparency and 14 accountabilities in the functioning of public authorities and eradication 

                                                             
8Key issues and constraints in implementing the RTI Act (Dec.1, 2018, 1:30 PM), 

https://rti.gov.in/rticorner/studybypwc/key_issues  
9Annual Reports, Central Information Commission (Nov. 30th, 2018, 2 PM), https://cic.gov.in/reports/37 
10 supra 
11ShailSahni v. Sanjeev Kumar [W.P.(C) 845/2014] on 5th February, 2014.  
12 Central Board of Secondary Education &Anr. v. Aditya Bandopadhyay&Anr(2011 STPL (Web) 685) on 9th 

August, 2011.  
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of corruption) would be counter-productive as it will adversely affect the efficiency of the 

administration and result in the executive getting bogged down with the non-productive work 

of collecting and furnishing information. It must be noted that it is this constraint with each of 

these stakeholders that has led to some drawbacks at the implementation front. Taking every 

stakeholder into account, RTI can be said to be 3-dimensional Act having three fronts. The 

three fronts being: - 

• Demand Front 

This front comprises the information seekers and follows the issues and constraints 

faced by the information seeker in the RTI Application process and the inconvenience 

caused to them in the form of financial and resource drain. Civil Society 

Organizations and social activists who are contributing towards building awareness at 

the grassroot levels.  

 

• Supply Front  

This front pertains to the PIO, Nodal Department for RTI implementation13 and 

Administrative Training Institutes involved in imparting RTI training. This dimension 

covers the issues and constraints faced by thePublic Authority from the point of 

receipt of an RTI request to the point when information is delivered to the applicant. 

 

• Adjudicatory Front 

The front pertains State Chief Information Commissioners, Survey of State 

Information Commission, the Central Information Commission and Chief State 

InformationCommissioners14. It also includes various Civil Society Organizations and 

social activists to study the experiences of citizens with the Information Commission.  

Through the means of an in-depth analysis of each these fronts, the author shall touch upon 

every constraint that is often faced and at the same time, try conveying a plausible solution to 

the same.  

 

 

                                                             
13Right to Information Act, 2005, Act No. 22, Acts of Parliament, 2005  
14Right to Information Act, 2005, Act No. 22, Acts of Parliament, 2005  
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ISSUES ON DEMAND FRONT 

 

I. Lack of awareness 

 

As per section 26(1) of the RTI Act, 2005, the appropriate Government may develop and 

organize educational programmes to advance the understanding of the public, especially 

disadvantaged communities, regarding how to exercise the rights as contemplated under the 

Act.  A number of citizens are not aware of some of the basic provisions of the Act as a result 

of which a number of cases that are filed are either on frivolous claims or on personal interest 

which is not covered under the any of the sections of the RTI Act, 2005. 

Moreover, there also exists lack of clarity with respect to Third Party Information due to 

which various RTIs are filed that seek Third Party Information, which is clearly not allowed 

under Sec.11 of the Act. Consequently, they often file RTI Applications seeking information 

about Third Party which outside the scope of RTI, Act 2005. In 

ChandrakantVrajlalFichadiya v. State of Gujarat &ors.15, the GujaratHigh Court observed 

that a CPIO can only reveal 3rd Party Information only after giving the notice to third party 

with his consent. The same could be allowed if the public interest in disclosure outweighs in 

importance any possible harm or injury to the interests of such third party. 

There are inter alia three groups within public too namely women, rural population and the 

SC/ST/OBC category. The awareness among each of these groups are mostly on the lower 

side. Non-availability of User Guides for RTI implementation for information seekers 

aggravates the issue especially for those who reside in the rural areas of the country.While on 

one hand the Nodal Departments (with specific reference to the State Governments) have not 

undertaken any substantial steps to promote the RTI Act, on the other hand, some SICs like 

SIC- Orissa and SIC Andhra Pradesh have been promoting the usage of the Act through 

seminars and discussions at district level.  

 

 

ii. Improper response by the PIOs 

 

                                                             
15ChandrakantVrajlalFichadiya v. State of Gujarat &ors (C/SCA/20547/2016) on 13th January,2017.  
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In a number of cases, as observed by the author, it was felt that the PIOs failed to adequately 

justify or furnish a logical explanation to elucidate their response. As a result, the whole 

responsibility of understanding the application of the stated section gets shifted onto the 

Appellant. For a common man, it gets challenging to interpret and comprehend the sections 

that is provided to them by the PIOs.  Moreover 75% of the citizens are dissatisfied by the 

response of the CPIOs.16 Thus lack of satisfaction often made the Appellants restless and 

agitated.  

Therefore, as public authorities, it should be the duty if the PIOs to explain their stance to the 

appellants with due care and concern for their issue. While they cannot be forced to disclose 

information, they should back up their argument with certain logical and convincing 

explanation such that the appellant understands the grounds for such response.  

 

iii.  RTI misjudged as analternative to Litigation 

 

As per Sec(3) of Right to Information Rules, 201217, an application under Sec.6 of the RTI 

Act, 2005 shall be accompanied by a fee of rupees Ten. Further, the appellants need not 

always hire a lawyer to represent their cases. Such factors present a stark contrast to litigation 

which is not only cumbersome in nature but is also relatively expensive. Consequently, the 

Appellants, often end up bring up issues of personal grievance, matrimonial or commercial 

disputes to CICs or SICs that are outside the ambit of Act as they have nothing to do with 

Public interest or welfare. In a case it was submitted by the Hon’ble Supreme Court that there 

are no provisions in the Act for merely redressal of grievances in the garb of seeking 

information18. The Rules are to be read with the Act and in no case can actually override the 

Act.The High Court Delhi observed in the case of RajniMaindiratta v Directorate of 

Education19 that “Though undoubtedly, the reason for seeking the information is not required 

to be disclosed but when it is found that the process of the law is being abused, the same 

become relevant.” 

                                                             
16Abhishek Jain and Aarushi Jain, "Promoting Right to Information Through EGovernance-A 

Case of ESoochna and other Initiatives in H.P." The Indian journal of Public 

Administration, Vol.55, No.1, JanuaryMarch 2009at p. 38 
17Vide G.S.R. 603(E), dated 31st July, 2012, published in the Gazette of India, Extra., Pt. II, Sec. 3(i), No. 390, 

dated 31st July, 2012.  
18Neha Srivastava v. Trade Marks Registry(CIC Digest (Vol IV) 3666 (2833)) 
19RajniMaindiratta v. Directorate of Education (North West – B) [W.P.(C) No. 7911/2015] on 14th June, 2014.  
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While availing the benefits of the RTI Act, 2005, the main provisions of the act get blurred 

which leads to a number of RTIs on frivolous or ambiguous claims. For any claim to valid 

under RTI, the information being sought must be valid u/s 2(f) of the Act.The Appellants 

must realize that the job of the Commissioners or the PIOs is not get into the merits of the 

case. As long as a claim is in concurrence with the provisions of the Act and pertains to 

Public interest, it shall qualify as a claim that rightfully deserves the attention of the public 

authorities.  

 

 

ISSUES ON SUPPLY FRONT 

 

I. Failure to provide information within 30 days 

 

As per sec.7 of the RTI Act, 2005, “the CPIO or the SPIO, as the case may be, on receipt of a 

request u/s 6 shall, as expeditiously as possible, and in any case withinthirty days of the 

receipt of the request, either provide the information on payment of such fee as may be 

prescribed or reject the request for any reason as specified in sections 8 and 9.” As per a 

study20, it was observed that more than 50% of the information seekers mentioned that it took 

more than 30 days to receive the information from the PIO. The experience of citizens from 

disadvantaged communities was similar to the overall experience levels.  

Often the PIOs reply by mails. Receiving such replies gets more challenging in cases where 

the Appellants are based in inaccessible places which fails to effectively support technology. 

Sometimes, the matters reach up to the stage of the Central Information Commission solely 

because the Appellants haven’t received the copy of the reply. Such cases portray the 

carelessness on the part of the respondents. Consequently, a major chunk or resources and 

time gets flown out without any progress causing a major hindrance in the overall 

development. Thus, this issue demands grave attention and seriousness on the part of the 

Public  

 

                                                             
20PrabodhSaxena "The Flip Side of RTI Act", The Administrator, Lal Bahadur Shastri 

National Academy Journal of Administration, June 2997, Vol. 50, No. 1, pp. 23-25, at p. 23. 
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II. Lack of Trained and aware PIOs 

 

An in-depth understanding of the RTI Act is a basic requirement of a PIO todischarge duties 

effectively. Unfortunately, a very low number of the PIOs seem to have received RTI 

training.They are not clear with a number of sections as stated in the Act. The lack of 

knowledge and seriousness among the PIOs poses a huge problem for they are meant to be 

the supervisors of RTI. If information lacks on their part only, the whole purpose of the Act 

gets defeated. The problem gets aggravated in cases of Transfers. Multiple CPIO transfers 

lead to circulation of responsibility from one CPIO to another causing delay in the overall 

result and frustration among the Appellants.  

 In a number of cases that involve the section 8 of the RTI Act, 2005 which speaks of 

exemptions, PIOs simply state the same in the reply and fail to provide a logical explanation 

to the same. Although, a few initiatives have been taken by CIC and Centre for Good 

Governance and a website for RTI has been created under Capacity Building project, wherein 

knowledge repositories and landmark judgements are provided21. However, the awareness of 

these initiatives/websites amongst the PIOs continues to remain significantly low.  

 

III. Problems associated with the Record Retention Policy 

 

As per Section 4(1)(a) of the Act, a Public Authority needs “to maintain all its records duly 

catalogued and indexed in a manner and form which facilitates the Right to Information 

under this Act and ensure that all records that are appropriate to be computerised are, within 

a reasonable time and subject to availability of resources, computerised and connected 

through a network all over the country on different systems so that access to such records is 

facilitated”.  

Every public authority has a different set of Record Retention Policy. Some of the policies 

are very complicated in nature. In several cases, the PIOs shrug off the matter by merely 

stating that the information being sought by the Appellant due to their record retention Policy 

that provides scope for storing information only to a certain period. Eventually the Appellant 

                                                             
21 Abhishek Jain and Aarushi Jain, "Promoting Right to Information Through EGovernance-A 

Case of ESoochna and other Initiatives in H.P." The Indian journal of Public 

Administration, Vol.55, No.1, JanuaryMarch 2009,at p. 38 
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not only fails to get the requisite information, but also end up wasting time and money 

because of such policies.The current record management guidelines at Centre and in most 

states are not geared to meet the requirementsspecified under the RTI Act. There is lack of 

any electronic document management system in any of the Departments (basis the 

Information Provider Survey). Thus, it is incumbent upon the PIOs to display their Record 

Retention Policy on the website so that it can be accessed by the public.   

 

ISSUES ON THE ADJUDICATORY FRONT 

 

I. Vacancy at Central Level 

 

One of the major drawbacks pertaining to RTI is a huge number of case backlogs that prevail. 

While a number of cases are being handled every day, a number of cases continue to remain 

unattended. Considering the procedure of RTI, which in itself is long, by the time a particular 

case reached the 2nd Appellate Authority, a year or so already lapses. Such problems arise due 

to vacancy that prevails at the Central Level. As of 2018, only 3 Information commissioners 

have occupied the seats22.  Due to the non-availability of the requisite number of Information 

commissioners, cases get pending leading to an overwhelming backlog in the system. This is 

a grave situation, which requires urgent intervention for the RTI Act to survive the threat of 

landing in a situation of “justice delayed”23. 

 

 As per Section 20 of the RTI Act “Where the Central Information Commission or the State 

Information Commission, as the case may be, at the time of deciding any complaint or appeal 

is of the opinion that the Central Public Information Officer …. has not furnished information 

within the time specified under sub-section (1) of section 7 or with a malafide intention 

denied the request for information or knowingly given incorrect, incomplete or misleading 

information or destroyed information……it shall impose a penalty of two hundred and fifty 

                                                             
22Annual Reports, Central Information Commission ((Nov. 30th, 2018, 2 PM) https://cic.gov.in. 
23PrabodhSaxena "The Flip Side of RTI Act", The Administrator, Lal Bahadur Shastri National Academy 

Journal of Administration, June 2997, Vol. 50, No. 1, pp. 23-25, at p. 23. 
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rupees each day till application is received or information is furnished, so however, the total 

amount of such penalty shall not exceed twenty-five thousand rupees” 

As per studies and general research, it was felt that the penalty clause seemed to suffer bad 

fate as it lacked on the implementation front. Due to which, the PIOs often resorted to a 

lackadaisical attitude.  

 

II. Inadequate remedies for the Appellant 

 

Sometimes, it would take years of pursuance and effort for the Appellants to acquire the 

required information. In the meantime, the Appellant undergoes a huge loss in terms of time, 

money and peace. So even if the Appellant gets the information in the end, it necessarily does 

not restore him to normalcy for the entire procedure had cost him everything including mind 

peace. Thus, in such cases, the Appellant, by all means deserves compensation.  

Due to the limited role of the Commissions, they fail to provide the Appellants with due 

compensation and remedy.The Information Commission has the power to instinct the Public 

Authority to compensate the complainant for any loss or other detriment suffered. However, 

the Information Commissions in each of the 5 States studied24 have rarely used this power.  

Instead, if aggrieved, they are asked to go to courts for further remedies which would be 

highly unfair. An aggravated person who has suffered for months or years, if asked to go to a 

court for some financial compensation or remedy, would feel betrayed. Therefore, it’s very 

important that adequate measures and remedies should be made available within the 

Commission itself, such that they not only feel satisfied but also respected. A content and a 

happy citizen force is what every government would look forward to.  

 

 

 

 

                                                             
24Key issues and constraints in implementing the RTI Act (Dec.1, 2018, 1:30 PM), 

https://rti.gov.in/rticorner/studybypwc/key_issues.pdf 
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PLAUSIBLE SOLUTIONS 

 

i. Creating Awareness through conferences and seminars 

 

As previously mentioned, lack of awareness prevails both among the public and PIOs25. The 

clarity pertaining to certain sections of the Act is yet to solidified. Thus, there is a dire need to 

create awareness among both the stakeholders. The same can be done with the help of 

organizing conferences and seminars marked by lectures given by the experts on the field. 

Such awareness campaigns must be organized at rural areas which is prone to awareness 

related issues.  

The main aim of these campaigns should be to explain and interpret every section of the RTI 

Act, 2005 and also their rightful application. The awareness can also be increased by 

introducing RTI in school curriculum. This would allow the young force of the nation to 

become aware of the act from the very beginning. Such initiatives should be organized on a 

monthly basis so that everyone including the PIOs understand it’s relevance in today’s times. 

Help can be extended by the Media Groups and NGOs who can assist in tackling the issue.  

 

ii. Change in Attitude 

 

To realize the importance of the Act in today’s times, we require a change of attitude of all 

the stakeholders involved. While the CPIOs are not pressurized to give out any piece of 

information, they must try to sympathise with the Appellant. They must acknowledge the 

gravity of the matter and as regulators of a democratic country, must try to analyse their 

grievance and accordingly act. In case the RTI application goes against the essence of the 

RTI Act, 2005, they must clearly and with adequate explanation convey, to the Appellant, the 

grounds of rejection. Merely stating a Sec. for the purpose of rejection would be of no use 

unless the same is accompanied by a reason. After all, the Appellant or Complainant is an 

aggrieved citizen who requires some information. So, there should be a helping attitude on 

the side of the respondent. 

                                                             
25Key issues and constraints in implementing the RTI Act (Dec.1, 2018, 1:30 PM), 

https://rti.gov.in/rticorner/studybypwc/key_issues 
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Similarly, some rationality and cooperation should also be expected of the Appellant. He 

must go through the provisions of the RTI before filing an Application, file the same within a 

reasonable amount of time and give adequate opportunity to the CPIOs to get back to them. If 

the mattes reach the second appellate authority, they shouldn’t be absent on the day of the 

hearings and have all their requisite documents in place. For help to be extended, they also 

need be understanding enough. Due care and caution also needs to present on their part. For 

e.g. the documents must be signed carefully and the RTIs must have clear and vivid requests 

and not blurred demands.  

Thus, for any Act to work successfully, the stakeholders need to work successfully. The 

moment there is a change in the attitude of every party involved, a number of cases would get 

solved automatically even without any external assistance.  

 

 

iii. An overall Development in the System 

 

There is a need to enhance the overall outlook and regulation of the Act. RTI, as has been 

stated, is the basic aspect of democracy. It immediately needs to move up the ladder of 

priorities with the Government. The vacancies of the ICs need to be filled up as soon as 

possible. The supervision of the Act along with a stricter provision for the Public Authorities 

needs to come up. The provisions of the Act require a more rock solid implementation. A 

mechanism should be developed that would ensure lesser drainage of resources and time. 

Public should view RTI as a solution that promotes their welfare and not merely as a resort to 

seek information. Once the entire system undergoes a series of positive changes, the 

implementation of the Act gets smooth and organized.  

 

CONCLUSION 

 

Right to Information Act, 2005 is one of the most important acts of the country. It came into 

existence with the sole aim of empowering the public. Thus, an Act which has the potential of 

having such a huge impact on the public should also be one of the most regulated and 
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supervised acts. Unfortunately, even after 10 years of its existence, there continues to remain 

issues with the implementation, as has been discussed in the above sections of the essay. 26 

 The author understands that there is no perfect system in the country. Every Law or Act (for 

instance reservation) is marked by certain flaws. However, based on these flaws, we cannot 

simply abolish the act or law for though imperfect, they do play a role in the society. 

Therefore, what we need is a system of regulations and supervision that tries to keep a tab on 

such flaws and leaves no scope for arbitrariness. The loopholes need to be tackled and every 

issue needs to be solved. Once the public and the authorities take it upon themselves, the 

responsibility of rightfully implementing the act, this landmark Act of RTI shall lead to one 

of the landmark developments in the country.  

 

 

                                                             
26PrabodhSaxena "The Flip Side of RTI Act", The Administrator, Lal Bahadur Shastri 

National Academy Journal of Administration, June 2997, Vol. 50, No. 1, pp. 23-25, at p. 23. 


